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CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 
 

(On Remand) 

 

Petition No. 18/RP/2015  

Subject  : Petition seeking review of Order dated 10.7.2015 in Petition 
No. 197/GT/2013. 
 

Petition No. 130/GT/2016  
 

Subject  : NLC Barsingsar Thermal Power Station BTPS 2 x125 MW - 
Truing up Petition seeking revision of fixed charges 
considering the impact of actual expenditure incurred during 
the period from COD to 31.03.2014 under Tariff regulations 
2009. 
  

Petitioner : NLCIL 
 

Respondent(s)  : JVVNL & 3 others 
 

Date of hearing : 22.7.2026 
 

Coram  : Shri Jishnu Barua, Chairperson  
Shri Ramesh Babu V., Member  
Shri Harish Dudani, Member 
Shri Ravinder Singh Dhillon, Member 
 

Parties Present  : Shri Venkatesh, Advocate, NLCIL 
Shri Nihal Bhardwaj, Advocate, NLCIL 
Ms. Surbhi Kapoor, Advocate, NLCIL 
Ms. Drishti Rathi, Advocate, NLCIL 
Shri Sanjay Agarwal, Advocate, Rajasthan Discoms 
 

Record of Proceedings 
 

 The matters were called out for a hearing through virtual mode. 
 

2. During the hearing, the learned counsel for the Petitioner submitted that, 
pursuant to the APTEL remand, the only issues that survive for consideration are 
computation of Interest on Working Capital (IoWC) and Interest During Construction 
(IDC). He further submitted that the parties have already filed their respective written 
submissions on these limited issues and that no further submissions are required from 
the Petitioner, and requested to reserve the matters for orders. This submission was 
not opposed by the learned counsel for the Respondents. 
 
  

3. The Commission, after hearing the parties, reserved these matters for orders. 

 
By order of the Commission  

 
                  Sd/- 

(T.D. Pant)  
Joint Chief (Law) 


